FORM A

PUBLIC ANNOUNCEMENT

[Regulation 14 of the Insolvency and Bankruptcy Board of India
(Voluntary Liquidation Process) Regulations, 2017]

FOR THE ATTENTION OF THE STAKEHOLDERS OF M&C SAATCHI COMMUNICATIONS PRIVATE LIMITED

1 NAME OF CORPORATE PERSON M&C SAATCHI COMMUNICATIONS
PRIVATE LIMITED

2. DATE OF INCORPORATION OF CORPORATE PERSON October 13, 2005

S AUTHORITY UNDER WHICH CORPORATE PERSON IS Registrar of Companies, NCT of Delhi &
INCORPORATED/ REGISTERED Haryana

4. | CORPORATE IDENTITY NUMBER U74300DL2005PTC141682

S. ADDRESS OF THE REGISTERED OFFICE OF CORPORATE Flat No. 270-D, Pocket C Mayur Vihar,
PERSON Phase Il, New Delhi-110091

6. LIQUIDATION COMMENCEMENT DATE OF CORPORATE Wednesday, December 21, 2022

PERSON
7. NAME, ADDRESS, EMAIL ADDRESS, TELEPHONE NUMBER
AND THE REGISTRATION NUMBER OF THE LIQUIDATOR

Mr. Chetan Gupta
1BBI Registration No.: IBBI/IPA-
002/IPN01168/2021-2022/13950

Address: 604-605, PP City Centre, Road
No. 44, Pitampura, Delhi - 110034

Mail id:
chetan.gupta@apacandassociates.com
Phone no.: 8818188855

January 20, 2023

8. LAST DATE FOR SUBMISSION OF CLAIMS

Notice is hereby given that the M&C Saatchi Communications Private Limited has commenced voluntary liquidation
on Wednesday, December 21, 2022.

The stakeholders of M&C Saatchi Communications Limited are hereby called upon to submit a proof of their claims,
on or before January 20, 2023, to the liquidator at the address mentioned against item 7.

The financial creditors shall submit their proof of claims by electronic means only. All other stakeholders may
submit the proof of claims in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Chetan Gupta
IBBI Registration No.: |BBI/IPA-002/IPN01168/2021-202

(Voluntary Liquidator)
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Place: New Delhi




FRIDAY, DECEMBER 23, 2022

CLIX HOUSING FINANCE LIMITED

POSSESSION NOTICE

[(Appendix IV) Rule 8(1)]

Vithenaas the duthonzed olficer of CLIX HOUSING FINANCE LIMITED (CHFL), a Housing Financa
Bank Compary under te Maboral Housing Bank Acl, having its regstered office Aggarwal
Corporate Tewer, Plat Mo, 23, Sth Floor, Govind Lal Sikka Marg, Rajendra Place, New Delhi-
10008, under the provsions of the Securifization and Recenstrection of Financial Assels and
Enforcament of Securily inbarast Act, 2002 (54 OF 2002) (hersinafter refemed to as "Act®) and in
gmarcise o tha powers conharmad under Sachion 1302) of tha Al raad with Rula 3 of tha Securily
Interasl |Enforcament) Buke 20028 issued a Demand Molice dated 18.07.2022 caling upan
1. SH. VIPIN JAIN S/0 JAYPAL JAIN, HOUSE MO 131, 2ND FLOOR, GALI NG, 15, WEST AZAD
NAGAR, KRISHMA MAGAR, NEAR HANUMAN MANDIR, DELHI-T10051 ALSO AT ARSHIT
GARMENTS, P-139, GALIND, 9, SHANKAR NAGAR EXTH. NEAR SHIV MANDIR, DELH-110051
2. MRS, RAKHEE JAIN WD SH, VIPIN JAIN, HOUSE KO 131, 2ND FLOOR, GALIMNG, 15, WEST
AZAD MAGAR, KRISHMA MAGAR, MEAR HANUMAN MAMDIR, DELHE110051 b repay the
amaunl menlioned =B ke nolice Le Rs 22,11.620.14 (Rupeas Twenty Two Lakh Ebaven
Thousand Six Hundred Twenty Nine and Paisa One Four Only) as on 13072022 along wih the
applicable inferest and other changes within Sty (60) daws froen the date of recaipt of the said notics
Tha Borrowar had Failed barapay tha amound, Nalica is henaby grean ba tha Borrowar and the pubic in
ganaral hat the undersigned has laken possesson of the propedty descnbed hesain balow n
exarcise of powers conferred an him under sub-section [4) of section 13 of Act read with Ruke 8 of the
Security Interest {Enforcerment) Rules, 2002 on 20th day of Dec 2022,

Thia Barrower in parlicular and the public in general is heraby cautioned mol b deal with the praperly
and ary deakngs wan the property will be subject o the charge of CHFL for an amaunt of Rs.
22.11,629,14)- (Rupees Twenty Two Lakh Eleven Thousand Sk Hundred Twenty Nine and
Palsa One Four Only) as on 13.07.2022 along with the applicable interest and other charges.
The attention of the Borrower is inviled 1o provisions of sub-sackan (9) of section 13 of the AcL in
respect of e aval2nle, o redearm ihe secieed a556]

DESCRIPTION OF IMMOVABLE PROPERTY/SECURED ASSET IS AS UNDER

All that plece and parcel First Floor of Built Up Property Bearing Mo, P-98, measuring area
50 5q. Yards Le. 41.8 Sg. Mirs,, Covered Area £0 Sq. Mtrs., Consisting of Hs Struciure Built
Theseon, Fitted With Electricity and Tap Water Connections alengwith the Concerned Meters,
Upte the Extent of Celling Level, with commoen rights to use the Enfrance, Stairs, Passage and
One Twe Whealer Parking on Stilt Floor, elc. With Undivided Impartiable Proportionate
Dwnership Rights In The Land of The Plot, With Water Tank Which Is Instalied On The Roof of
The Top Floor of The Building and Hawing Tha Rights Te Go For Tha Inspection or Repairing of
the same at Any Reasonable Hours, Qut of Khasra No. 186, Khewat No. 11, Situated In The
Abadi of Gali Mo.T, Shankar Magar Extn., Krishan Magar, in the area of Villzge Ghondli, lllaga
Shahdara, Delhi-110051, and The Building |s Boundad As Fellows: East: Gali, West: Property
of Others, Morth: Property of Others, South: Property of Others

Place : New Delhi
Date : 20-12-2022

Buthorized Officer
CLIX HOUSING FINANCE LIMITED

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

FORM A

PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy Board of India

(Voluntary Liquidation Process) Regulations, 2017)
FOR THE ATTENTION OF THE STAKEHOLDERS OF

M&C SAATCHI COMMUNICATIONS PRIVATE LIMITED

. Name of Corporate Person MEC SAATCHI COMMUNICATICKS PRIVATE LIMITED

2.| Data of mcorporation of Corporate Person | Oclober 13, 2005

Regisirar of Companies
NCT of Dedhi & Haryana

3.] Autharity under which Carporate
Persan is mcorparated /registenad

4.| Carparate identity number / irnitad liability | UT43000L2005PTC 141682

_|identity number of Carporate Persan

5.| Addrass of the registered Office and
Principal office (¥ any) of Corporate Person

Flat No. 270-, Pecket C Mayur Vihar,
Fhase |, Naw Delhi-110031

Fé.i Linuidation commencament date of '.@:lnea:lag.-. Decembsr .511. 022

Corporate Person
T . A 5
.| Name, address, email address, lelephone
number and the regestration number of
the Liquidatar

Name : Mr. Chetan Gupta

Address; 604-605, PP City Canre,

Read Mo, 44, Fitampura, Dedhi - 110034

Email ; chetan qupiaf@apacandassaciates.com
Mobile ; 5818138855

|BBI Registration No.: IBEIIPA-O0Z PR 168
221-202211 3850

8.] Last date for submission of claims January 20, 2023

Motice iz hereby given that the M&C Saatchi Communications Private Limited has
commenced voluntary Bguidation on Wednesday, December 21, 2022,

The stakeholders of M&C Saatchi Communications Limited are hereby called upon fo
submit & proof of their claims, on or before January 20, 2023, to the ligudator at the
address menfioned against item 7.

The financial creditors shall submit thesr proof of claims by electronic means anly, All ather
slakeholders may submit the proofof claims in person, by post or by electronic means,
Submission of false or misleading proaofs of claim shall attract penalties.

Chetan Gupta

Date: 22.12. 2022 (Veluntary Liquidator)

Place: Mew Delhi

IBBI Registration No.: IBBVIPA-002/IPN01168/2021-2022(13950

PO ON
(LI Ea HDB FINANCIAL SERVICES LIMITEDm
Regd. Office: “Radhika”, 2nd Floor, Law Garden Road, Navrangpura, Ahmedabd- ranc
Officer HDB Financial Services Limited, Khasra No 47, Behind Ox Ford School, Vikaspuri Delhi 110018~

Whereas, The Authorised Officer Of Hdb Financial Services Limited Under The Securitization And
Reconstruction Of Financial Assests And Enforcement Of Security Interest Act, 2002 (64 Of 2002) And In
Exercise Of Powers Conferred Under Section 13(12) Read With Rules 3 Of The Security Interest
(enforcement) Rules, 2002 Issued Demand Notice To The Borrower/s As Detailed Hereunder, Calling
Upon The Borrower To Repay The Amount Mentioned In The Said Notice With All Costs, Charges And
Expenses Till Actual Date Of Payment Within 60 Days From The Date Of Receipt Of The Same. The Said
Borrower/co-borrowers Having Failed To Repay The Amount, Notice Is Hereby Given To Borrower/co-
borrowers And The Public In General That The Undersigned In Exercise Of Powers Conferred On It Under
Section 13(4) Of The Said Act R/w Rule 8 Of The Said Rules Has Taken Symbolic Possession Of The
Property Described Hereunder On The Date Mentioned Alongwith. The Borrowers In Particular And
Public In General Are Hereby Cautioned Not To Deal With The Property And Any Dealings With The
Property Will Be Subject To The Charge Of Hdb Financial Services Limited For The Amount Specified
Herein With Future Interest, Costs And Charges From The Respective Date. Details Of Borrower/ Co-
borrowers/guarantors, Loan Account Number, Loan Amount,details Of Security, Date Of Demand Notice,
Claimed Amount; Date Of Possession Are Given Herein Below

~t)~Name—And-Address—Of The Borrower/co-borrower/guarantor;2)—tLoan—Account|
Number; 3) Loan Amount; 4) Details Of Securities; 5) Date Of Demand Notice; 6) Claimed
AmountIninr; 7) Date Of Possession

Name Of The Borrower & Co-Borrowers: KDP Infrastructure Private Limited - D-247/29 Ground Floo

Sector 63 Noida Noida-201301 Uttar Pradesh - And Also : Property No. F-94 Sector-44 Noida Noida.-
201301 -AlsoAt: Plot No. 43 Sec Tech Zone-iv, Greater Noida-201301 - Also At : Plot No 4723, Kothiyat
Model Town,ram Krishan Colony, Ghaziabad.-201001 - Alos At : Plot No. 18a, Ram Krishan Colony,
Model Town, - Ghaziabad.-201001 - Shanti Gopal Vanijya Pvt Ltd - A 52 ,top Floor, Noida . . Noida-
201301 Uttar Pradesh - Also At : D-247/29 Ground Floor Sector 63 Noida-201301 - Sutanuti Marketing
PvtLdt - D 247/29, Sector63 ... Noida-201301 Uttar Pradesh - Campus Agency Pvt Ltd - A52,top Floor
. Noida-201301 Uttar Pradesh - Amicable Media Pvt Ltd - D 247/29, Sector 63 . . . Noida-201301 Uttar
Pradesh -ansul - H No 242,nagala Chadhav Delhi City . . Delhi-110002 Delhi - Anuj Goel - 18 Rama
Krishna Colony Model Town Ghaziabad-201001 Uttar Pradesh - Tanuj Goel - 18 Rama Krishna Colony
Model Town Ghaziabad-201001 Uttar Pradesh - Krishan Kumar Goel18 Ram Krishna Colony Model
Town G T Road Ghaziabad-201001 Uttar Pradesh - Asha Rani Goel - 18/a Rama Krishna Colony Model
Town Ghaziabad-201001 Uttar Pradesh; Loan Account No. : 756602; Loan Amount: Rs.13669801/-
(Rupees One Crore Thirty Six Lakhs Sixty Nine Thousand Eight Hundred One Only)Demand Notice :
08/10/2022; Amount Claimed: Rs.9134618/- (Rupees Ninety One Lakh Thirty Four Thousand Six
Hundred & Eighteen Only) as of 06.10.2022 and future contractual interest till actual realization
together with incidental expenses, cost and charges etc..: Details Of Security:SCHEDULE OF THE
SECURITIES | - All part and parcel of property situated at : Plot No 4723, Kothiyat Model Town, Ram
Krishan Colony, Ghaziabad.-201001 Also identified as newly allotted no.: Plot No. 18A, Ram Krishan
Colony, Model Town, Ghaziabad.-201001 admeasuring 250 Sq. Yards and recorded in the name of
Lajpat Rai Goyal and Krishan Kumar Goyal, ; Property Boundaries North : Plot No 4723, South : Part of
property, East: Road, West : Property of Ram Gopal:7) DATE OF POSSESSION : 21.12.2022

"Name Of The Borrower & Co-Borrowers: Mohd Sajid - H No 5966/86 F F Abdul Kalan Nawab Road
Basti Harphool Singh Near Sadar Thana Delhi-110006 Delhiand Also - Property Bearing No 4158/13 &
4159/13 Situated At Main Road Pahari Dhiraj Delhi-110006 - Afsara Begum - 5966/86 F F Abdul Kalan
Nawab Road Basti Harphool Singh Near Sadar Thana Delhi Delhi- 110006 - Mohd Afsar - 5966/86 F F
Abdul Kalan Nawab Road Basti Harphool Singh Near Sadar Thana Delhi Delhi- 110006; Loan Account
No. : 2555010; Loan Amount: Rs.6452101/- (Rupees Sixty Four Lakhs Fifty Two Thousand One
Hundred One Only) - Demand Notice : 08/10/2022; Amount Claimed: Rs.3410362/- (Rupees Thirty
Four Lakh Ten Thousand Three Hundred & Sixty Two Only) as of 06.10.2022 and future contractual
interest till actual realization together with incidental expenses, cost and charges etc..; Details Of
Security: SCHEDULE OF THE SECURITIES | All part and parcel of the Property No 1 - First floor
Portion without Roof Right shop bearing No. 4159/13 on area 23 sq. Yds. main Road, Ward No XIII,
Pahari Dhiraj, Delhi. Owner of Property Apsara Begum Wife of Modh Sajid SCHEDULE OF THE
SECURITIES 11 - Property No 2 - All part and parcel of the- Second floor portion with roof right of
Property/ shop bearing No. 4159/13 on area 23 sq. Yds. main Road, Ward No XIII, Pahari Dhiraj, Delhi
Owner of Property Mohd. Sajid S/o Shri Abdul Kalam And Apsara Begum Wife of Mohd. Sajid.: 7) DATE
OF POSSESSION: 20.12.2022
Name Of The Borrower & Co-Borrowers: Prithavi Kukreja - C 27T F/f Duggal Colony Khanpur Near
United Bank Of India Near United Bank Of India Delhi-110062 Delhi - And Also - 13/40 B Tilak Nagar
Delhi-110018 - Sunita Devi Kukreja - C 21 F/f Duggal Colony Khandur Near United Bank Of India Delhi-
110062 Delhi - Vaisakha Singh Kukreja - C 21 F/f Duggal Colony Khanpru Near United Bank Of India
Delhi-110062 Delhi; Loan Account No. : 1747025; Loan Amount: Rs.3543893/- (Rupees Thirty Five
Lakhs Forty Three Thousand Eight Hundred Ninety Three Only): Demand Notice : 29/09/2022;
Amount Claimed: Rs.3038525/- (Rupees Thirty Lakh Thirty Eight Thousand Five Hundred & Twenty
Five Only) as of 06.10.2022 and future contractual interesttill actual realization together with incidental
expenses, costand charges etc. : Details Of Security:All piece and parcel of property House No-13/40,
Second Floor, Tilak Nagar, Near Park 110018 Along with One Car & One two Wheeler Parking Space
Property Area 100 Sq Yrd, Property Boundeirs : North : Plot No-13/41-A, South : Plot No-13/40-A, East:
Gali & west : Gali - Property Boundiers - North : Plot No 13/41-A, South : Plot No 13/40A, East : Gali,
West: Gali: 7) DATE OF POSSESSION : 20.12.2022

Name Of The Borrower & Co-Borrowers: Ranbir Singh - H No-29 Block-d Mangeram Park Budh
Vihar New Delhi-110086 Delhi - Santosh Dahiyahouse No 29 Block D Mangee Ram Park Near Muskan
Hospital Delhi-110086 Delhi; Loan Account No. : 2243183 ; Loan Amount: Rs.10443921/- (Rupees
One Crore Four Lakhs Forty Three Thousand Nine Hundred Twenty One Only): Demand Notice :
08/10/2022; Amount Claimed: Rs.10067742/- (Rupees One Crore Sixty Seven Thousand Seven
Hundred & Forty Two Only) as of 06.10.2022 and future contractual interest till actual realization
together with incidental expenses, cost and charges etc..: Details Of Security:All parts and parcel of
plot No. 52 (New No. D-29), measuring 200 sq.yds., out of Khasra No. 43/22, situated in the area of
village pooth kalian, abadi known as mange Ram Park, Delhi.Boundaries (North - Road 25 ft. , South -
Gali16ft., East-Road 30 ft., West - Gali 14 ft..: 7) DATE OF POSSESSION : 20.12.2022

Name Of The Borrower & Co-Borrowers: Subhash Arora - E-125 Block-e Preet Vihar New Delhi-
110092 Delhi - Reena Arora - E-125 Block-e Preet Vihar New Delhi-110092 Delhi; Loan Account No. :
682300 ; Loan Amount: Rs.6100000/- (Rupees Sixty One Lakhs Only): Demand Notice : 08/10/2022;
Amount Claimed: Rs.2696557/- (Rupees Twenty Six Lakh Ninety Six Thousand Five Hundred & Fifty
Seven Only) as of 06.10.2022 and future contractual interest till actual realization together with
incidental expenses, cost and charges etc.. ; Details Of Security:All that piece and parcel of Property
bearing - H No E-125, Block -E, Third Floor, Preet Vihar, co -Operative House Building Society New
Delhi -110092 Property Area 160.53 Sq Mfr. Sale Registered In Favour Subhash Arora & Reena Arora -
Boundaries North - E-126, South - E-124, East -Road, West.7) DATE OF POSSESSION : 21.12.2022
Name Of The Borrower & Co-Borrowers: Vrinda Offset - House No B-1024, Near Jain Mandir, Shastri
Nagar, North West Delhi Delhi-110052 Delhi - Rohit Sharma - B 1024 Shastri Nagar ~ Delhi Delhi-
110052 - Ashwinder Kaur - B 1024 - ShastriNagar  Delhi Delhi- 110052 - Vinod Kumar Sharma - B 1024
ShastriNagar Delhi Delhi- 110052 - Vishal Sharma - B 1024 Shastri Nagar Delhi Delhi- 110052; Loan
Account No. : 9027420 ; Loan Amount: Rs.5000000/- (Rupees Fifty Lakhs Only): Demand Notice :
08/10/2022; Amount Claimed: Rs.5269731/- (Rupees Fifty Two Lakh Sixty Nine Thousand Seven
Hundred & Thirty One Only) as of 06.10.2022 and future contractual interest till actual realization
together with incidental expenses, cost and charges etc.. ; Details Of Security:All piece and parcel of
property Southern Side Portion area Measuring 87 Sq Yrd Said Portion Of part of Property No B-1024,
Total Area 174 Sq yrd Situated at Shastri Nagar, Delhi 110004. Boundaries - North - Part Of Property
Rajeev Kumar, South-Other Property, East-Road , West - Part Of Property. 7) DATE OF POSSESSION :
20.12.2022

Name Of The Borrower & Co-Borrowers: Rattan Kalra (deceased Through Legal Heir) - Suman Kalra
(legal Heir) - H No. D-15 A Om Vihar Uttam Nagar - Near Santoshi Mata Mandir New Delhi-110059 -
Gaurav Kalra (legal Heir) - H No. D-15 A Om Vihar Uttam Nagar - Near Santoshi Mata Mandir New -
Delhi-110059 - Manish Kalra (legal Heir) - H No. D-15 A Om Vihar Uttam Nagar - Near Santoshi Mata
Mandir New - Delhi-110059 - Gaytri Juneja (legal Heir) - H No. D-15 A Om Vihar Uttam Nagar Near
Santoshi Mata Mandir New Delhi-110059 - Suman Kalra - H No. D-15 A Om Vihar Uttam Nagar Near
Santoshi Mata Mandir New Delhi-110059 - Gaurav Kalra - H No. D-15 A Om Vihar Uttam Nagar Near
Santoshi Mata Mandir New Delhi-110059 - Manish Kalra - D-15/a, Kh No. 962-964 Om Vihar, Uttam
Nagar Delhi-110058 ; Loan Account No. 2600718; Loan Amount: Rs.4055717/- (Rupees Forty Lakhs
Fifty Five Thousand Seven Hundred Seventeen Only), Demand Notice : 29/09/2022; Amount
Claimed: Rs.3620431/- (Rupees Thirty Six Lakh Twenty Thousand Four Hundred & Thirty One Only)
asof 27.09.2022 and future contractual interest till actual realization together with incidental expenses,
cost and charges efc.. ; Details Of Security:All the piece and parcel of property Plot No-15/1, Kiiasra
no-862-864, Village Nawada Majra Hastsal, Om Vihar, Uttam Nagar, Delhi,Property Bountdries North
:Road, South:Other Property,East:House No:- D-14,West:Part of Property 7) DATE OF POSSESSION :
20.12.2022

Name Of The Borrower & Co-Borrowers: Safe Carrier - Unit No. Ff-8, Plot No. Xii/7870-77 , Ist Floor,
Subzi Mandi Roshanara Road City Delhi Near Mata M Delhi-110007 Delhi - And Also - Property No 14
3rd Floor Bharat Nagar Road,p.s. Sarai Rohilla, Siri Nagar Colony, Sindhora Kalan Delhi-110088 - Ritu
Khangawal - H No 14 3rd Floor Sindora Kalan Siri Nagar Colony Near Rama Ice Cream Delhi-110052
Delhi - Govind Khangawal - H No 14 3rd Floor Sindora Kalan Siri Nagar Colony Near Rama Ice Cream
Delhi-110052 Delhi; Loan Account No. : 4204616/3655996; Loan Amount: Rs.2695008/- (Rupees
Twenty Six Lakhs Ninety Five Thousand Eight Only) by loan account number 4204616 and to the tune
of Rs.2586859/- (Rupees Twenty Five Lakhs Eighty Six Thousand Eight Hundred Fifty Nine Only) by
loan account number 3655996 Demand Notice : 29/09/2022; Amount Claimed: Rs.5277116 (Rupees
Fifty Two Lakh Seventy Seven Thousand One Hundred & Sixteen Only) as of 27.09.2022 and future
contractual interest till actual realization together with incidental expenses, cost and charges etc.. ;
Details Of Security:SCHEDULE OF THE SECURITIES I- All the piece and parcel of property of Third
Floor With Roof Rights as the part of proeprty bearing municipal no. 14 (Measuring 75 Sq. yds Situated
atabadiknown as SriNagar Colony , Bharatnagar road , in the Area of Village Sindhora Kalan P.S. Sarai
Rohilla, Delhi. Property registered in favor of Govind khangwal as per the Document no. 1204 dated 13-
02-2012 . Property Bounded As :- North - Other Property , East - Road, South - Part of Plot, West- Road :
7) DATE OF POSSESSION : 20.12.2022

Name Of The Borrower & Co-Borrowers: Shankar Lal Maheshwari - H No. A-18 Kh No 839/1 - Endra
Enclave Loni Ghaziabad - Delhi-201102 - Akash Maheshwari - H No. A-18 Kh No 839/1 - Endra Enclave
Loni Ghaziabad - Ghaziabad-201102 - Shanta Sarda Maheshwari ( Deceased Through Legal Heirs) -
Sweety Maheshwari (legal Heirs) - H No. A-18 Kh No 839/1 - Endra Enclave Loni Ghaziabad - Delhi-
201102 - Preety Maheshwari (legal Heirs) - H No. A-18 Kh No 839/1 - Dra Enclave Loni Ghaziabad -
Delhi-201102 - Payal Maheshwari (legal Heirs) - H No. A-18 Kh No 839/1 - Endra Enclave Loni
Ghaziabad - Delhi-201102- Akash Maheshwari (legal Heirs) - H No. A-18 Kh No 839/1 - Endra Enclave
Loni Ghaziabad - Delhi-201102.; Loan Account No. 1597999 ; Loan Amount: Rs.3076154/- (Rupees
Thirty Lakhs Seventy Six Thousand One Hundred Fifty Four Only), Demand Notice : 29/08/2022;
Amount Claimed: Rs.33,75,006.00(Rupees Thirty Three Lakhs Seventy Five Thousand and Six Only)
as of 27.08.2022 and future contractual interest till actual realization together with incidental expenses,
costand charges etc..: Details Of Security: All The Piece And Parcel Of Property - Plot No. A-18 A, Kh
No 839/1,indra Enclave, Loni, Ghaziabad.-201102, Uttar Pradesh Sale Deed In Favour Of Smt. Shanta
Maheshwari Property Area 142.13 Sq. Mtr. Property bounidres : North : Plot No 19, South : Part of Plot
No 18, East: Road, West : Gali. 7) DATE OF POSSESSION : 20.12.2022

The Borrowers' Attention Is Invited To Provisions Of Sub-section (8) Of Section 13 Of The Act,
In Respect Of Time Available To Redeem The Secured Asset.

For Any Query Please Contact Mr. Arun Yadav Phone: 9350538386 / Mr. Vikas Anand ( 9711010384)
Place: Delhi, Date:21.12.2022 Sd/- For HDB Financial Services Limited, Authorised Office
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PH 011-47519273 Email: cs4168@pnb.co.in

CIRCLE SASTRA CENTRE: SOUTH DELHI, 7 BHIKAJI CAMA PLACE, NEW DELHI 110066

FORMA
PUBLIC ANNOUNCEMENT

[Regulation 14 of the Insolvency and Bankruptcy Board of India
(Voluntary Liquidation Process) Regulations, 2017]

NTION €
NAME OF CORPORATE PERSON KOL GLOBAL BUSINESS SERVICE
PRIVATE LIMITED
2 | DATE Or INCORPORATION OF a0/01/2014

CORPORATE PERSON

3 | AUTHORITY UNDER WHICH
CORPORATE PERSON IS
INCORPORATED / REGISTERED

4 | CORPORATE IDENTITY NUMBER
/ LIMITED LIABILITY IDENTITY

Registrar of Companies, Delhi

U74140HR2014FTC051736

NUMBER OF CORPORATE
PERSON

5 | ADDRESS OF THE REGISTERED | Regd Office: HSIDC Murthal Sonepat,
OFFICE AND PRINCIPAL OFFICE Haryana- 131027

(IF ANY) OF CORPORATE PERSON

6 | LIQUIDATION COMMENGEMENT
DATE OF CORPORATE PERSON

7 | NAME, ADDRESS, EMAIL
ADDRESS, TELEPHONE NUMBER
AND THE REGISTRATION
NUMBER OF THE LIQUIDATOR

~19th December, 2022

Name : Chitra Srinivas

Address : Flat B7, G.R.Flats,

Anbu Nagar First Street,
Valasarvakkam, Chennai — 600087
Email id : schitral8@gmail.com
Mob No. : 9884355245

Regn No. - IBBI/IPA-002/IP-
N00249/2017-18/10734

18th January, 2023

8 | LAST DATE FOR SUBMISSION
OF CLAIMS

‘Notice iS hereby given that Skol Global Business Services Private Limited has
commenced voluntary liquidation on 19th December, 2022.

The stakeholders of Skol Global Business Services Private Limited are hereby
called upon to submit a proof of their claims, on or before 18th January, 2023 to
the liquidator at the address mentioned against item 7.

The financial creditors shall submit their proof of claims by electronic means only.
All other stakeholders may submit the proof of claims in person, by post or by
electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Sd/-
Chitra Srinivas
Name and signature of the Liquidator

Date: 21st December, 2022
Place: Chennai

punjab national bank

...the name you can BANK wpon!

POSSESSION NOTICE

Cﬁﬂm CINL74999DL1991PLC046092

Regd. Off. : 94, 15'Floor, Shambhu Dayal Bagh Marg Near Okhla Industrial Area
Phase-lll, Old Ishwar Nagar, New Delhi-20,
Tel: 011-40551200 *Fax No.: 011-40551280/81
Website: www.cordscable.com, E-mail: ccil@cordscable.com

NOTICE

Pursuant to the provisions of SEBI (Prohibition of Insider Trading) Regulations, 2019
and Company's Code for prevention of Insider Trading, the Trading Window for dealing
in the Securities of the Company shall remain closed from Sunday, January 01st , 2023
for the Directors, Designated Employees, Insiders and their immediate relatives till 4§
hours after the un-audited Financial Results for the 3rd quarter/9 months ended on
December 31st,2022 is made public.

Accordingly, all designated persons, Directors, promoters, persons acting in concert
employees of the Company along with their respective immediate relatives, persons
having contractual and fiduciary relation with the Company including but not limited tg
Auditors, accountancy firm, law firms, analysts, consultants, etc., assisting or advising
the Company, shall not involve in any transaction for dealing/trading in the securities 0
the Company during the period when Trading Window is closed.

By Order of Board of Directorg

For Cords Cable Industries Limitec
Sd/

Garima Pan

Company Secretary

Place : New Delhi
Date : December 22"¢, 2022

W b -1 & (TR Branch: Sector 21 C, D55 45 - 46,
N Er o e T PO P TS Farldahad L 121“{.1 [HH]

POSSESSION NOTICE [SECTION 13(4)] (For Immovable property)
Whereas: The undersigned being the Authorsed Officer of the Canara Bank under
Securiizalion And Reconsiruction of Financial Assats and Enforcamant of Security Inleras]
Act, 2002 (Aot 54 of 2002] thereinafler referrad to as “the Act’) and in exercise of powsrs
conferred under Section 13 (12) read with Rule 3 of the Security Interest (Enforce ment) Rules
2002, wsued a Demand Notice daled 04.05.2022 caling upon the borower and guarantor
Mis ASM Steel Products India, Proprietor Mr. Mohammad Aanf /o Kamruddin Khan and
Mrs. Mubeana Bagum Wio Kamruddin Khan to repay the amount mentioned in the notice,
being R, 49,35,857.15/- (Rupees Forty Mine Lakh Thirty Five Thousand Eight Hundred
Fifty Seven and paisa Fifteen only) as on J0004/2022 with further interest and charges
thereon within & days from the date of receipt of the said nabice
The borrowsr having failed to repay the amount, notice is hereby given o the bormower and
the public in general that the undersigned has taken possession of the property described
herain below in exercise of powers confemad an im | her undar sechion 13 (4] of the sasd Act,
read with Fule 8 & 0 of the =2id Rule on this 215t day of December of the year 2022,

The borrower in particular and the public in general are hereby cautioned nof to deal with the
propearty and any dealings with the properly wil ba subject to the charge of Canara Bank for an
amount of RBs. 49,35,857.15- (Rupees Forty Nine Lakh Thirty Five Thousand Eight
Hundred Fifty Seven and paisa Fifteen only) as on 30042022 and interest thereon.

The barrower's attention is invited 1o tha provisions of Sechion 13 () of the Act, in respect of
fime available, to redeem the secured assets,

Description of the Immovable Property

All that part and parcel of the Plol no. 8 measunng 330 Sq. Yards forming part of khasra
no. 37112, 13 situated al road Jgali no. 4, near surya dharamkanta, west sarurpur
indusirial area, sohna road, Mauza Gaunchi, Tehsil Baltabhgarh, District Faridabad and

[under section 134) of Secunty Interest (Enforcement) Rudes 2002ior Immovable Properiy)
Whereas, the undersigned being the Authorzed Officer of Punjab National Bank,
Branch: Circle SASTRA Centre: South Delhi Bhikaji Cama Place under the
Securitizafion and Reconstrection of Financial Asselz and Enforcement of Security
Interest Act, 2002 and in exercise of powers confermed under section 13(12) read with Rule
3 of the Security Interest (Enforcement) Rules 2002, issued a Demand Notice dated
03.10.2022 caling upon the BorrowersiGuarantorsiMertgagors M's Raveera
Investments Pvi Lid,, 39, 3rd Fleor, Mohammadpur, Mear Bhikaji Cama Place, New
Delhi-110066 Also at; 4, Gangadhar Babu Labneqge Bedgebow Bazaar, Kaolkata, WB-
700012, Sh Amar Tokas S/o Taj Pal Singh, 39, 3rd Floos, Mohammadpur, Mear Bhikaji
Cama Place, Mew Delhi-110066. Sh Bhagwan Prasad Baranwal S/o Sh MP Baranwal,
1504, Lodhi Road Complex Mew Delhi-110003, Sh Lalit Kumar Mishra Slo Sudhir
Mishra, 45-A, DDA Flats, Pocket-128, Kalka Ji, New Dalhi-110019 Also at: Flat No 368,
SFS Flats, Pocket1, Sector-22, Dwarka, Mew Delhi - 110077 1o repay the amount
menboned in the nolice being Rs 63,34,441.68 (Rs Sixty Three Lakh Thirty Four
Thousand Four Hundred Forty One and Sixty Eight Paisa Only) wilhin 60 days fram
the date of notice/date of recaiptof the =aid notice.

The Borrowers/Guaraniors™ortgagors having failed to repay the amount, notice is
hereby given to the Borrowers!/GuarantorsiMorigagors and the public in general thal the
undersigned has taken possession of the propery described herain below in exercize of
powers conferred on him'her under Sub-Section {4) of Section 13 of act read with rule B of
the securily nerest Enforcement rules 2002 an this 20th day of Dec of the year 2022.
The Borrowers/Guarantors/Morlgagars in particular and the public in genaral ara hereby
cauticned not to deal with the property menticned here under and any deafings with the
said property will be subject fo the charge of the Punjab National Bank for an amount of
Rs 63,34 44168 (Rs Sixty Three Lakh Thirty Four Thousand Four Hundred Forty
One and Sixty Eight Paisa Only) due and outstanding as on 30.09.2022 along with
future interest costand expenses thereon,

The Borrower's/guarantor's/mortgagos's attention is invited to provision of sub-section (8)
of section 13 of the Act, inrespect oftime available, 1o redeam the securad assets

DESCRIPTION OF THE IMMOVABLE PROPERTY

All part and parcel of Entire Second Floor (without terrace) at Property
bearing Municipal No. 39, area measuring 136.178 5q Yds out of Kh no
173 situated in revenue estate of Vill Mohammadpur Munirka, Tehsil
Vasant Vihar, New Delhi in the name of Sh Amar Tokas S/0 Sh Tej Pal
Tokas Bounded as : East- Road, West - Property of Ajit & Others, North - Road,
South - Others Property

Date : 20-12-2022, Place : New Dealhi Buthorized Officer, Punjal Nafional Bank

OSTTer ST2TsTeT Sl

lﬂ punjab national bank

LT L ridte pold Eah BANK upon!

A Lk T AV LML A LA ML

CIRGLE SASTRA CENTRE; SOUTH DELHI. 7 BHIKAJI CAMA PLACE, NEW DELHI 110066
PH 011-47519273 Email: cs4165@pnb.co.in

POSSESSION NOTICE
(under section 13(4) of Securily Inferest (Enforcemant) Rules 2002{for Immovable Property)
Whereas, the undersigned being the Authorized Officer of Punjab Mational Bank,
Branch: Circle SASTRA Centre: South Delhi Bhikaji Cama Place under the
Securibization and Reconstrection of Financial Assets and Enforcement of Security
Interest Act, 2002 and inexercise of powers confarmed under saction 13(12) read with Rula
3 of the Security Interest (Enforcement) Rules 2002, issued & Demand Motice dated
29.08.2022 calling upon the Borrowers/iGuarantors/Mortgagors M's Sai Baba Fruit
Company, C-67, New Sabzi Mandi, Azadpur, New Dalhi-110033, Late Sh Rajesh Anand
(through his lagal heir Smt Sarita Anand), C-1/142 B, Lawrence Road, Keshav Puram,
Delhi-110035, Late Sh Rajesh Anand {through his legal heir 3h Sahil Anand), C-1/142
B. Lawrence Road, Keshav Puram, Delhi-110035, Late Sh Rajesh Anand ({through his
All legal heir), C-1/142 B, Lawrence Road, Keshay Puram, Delhi-110035, Sh Sahil
Anand S/o late Sh Rajesh Anand, C-1/142 B, Lawrence Road, Keshav Puram, Delhi-
110035, Sh Suresh Anand Sfo Late Sh Keshwanand, C-1/140 A Lawrence Road,
Keshav Puram, Delhi-110055, Sh Nikhil Anand Sio Sh Suresh Anand, C-1/140 A,
Lawrence FHoad, Keshay Puram, Dedhi-110035 and Sh Karan Anand Sfo Late Sh
Deepak Anand, C-1140 A Lawrence Road, Keshav Puram, Deli-110035 to repay the
armount mentioned in the notice being Rs 8,20,60,264.12 (Rupees Eight Crore Twenty
Lakh Sixty Thousand Two Hundred Sixty Four and Twelve paisa Only) within 60
days from the date of notice/date of receipt of the said notice.
The Borowers!/GuaraniorsMorigagors having failed to repay the amount, notice is
hereby gven (o the Bormowers/Guarantors/Morigagors and the public in general that the
undersigned has taken possession of the properly described hargin below in exercize of
powers conferred on himher under Sub-Section (4) of Section 13 of act read with rule B of
the securily inerest Enforcement rules 2002 an this 20th day of Dec of the year 2022.
The Borrowars/Guarantors/Martgagars in particukar and the public in genaral ara hereby
cauticned not to deal with the properiy mentioned here under and any dealings with the
said property will be subject fo the charge of the Punjab National Bank for an amount of
Rs B,20,60,264.12 (Rs Eight Crore Twenty Lakh Sixty Thousand Two Hundred Sixty
Four and Twalve paisa Only) due and outstanding as on 29.09.2022 along with
future interest costand expenses thereon.
The Borrower's/guarantor simorigagor s attendion is invited 1o provision of sub-sechon (3}
of saction 13 of the Act, inrespect af time avallable, o redearm tha securad assats

DESCRIPTION OF THE IMMOWVABLE PROPERTY

1. All part and Parcel of Property at C-1, 1428, LIG Flat, Lawrence Road Delhi
110035 in the name of Late Sh Rajesh Anand S/0 Late Sh Keshwanand

2. All part and parcel of Free Hold DDA built up LIG Flat Bearing No 140-A in
Block No C-1, area measuring 48 sgq Mirs situated in the layout plan of
Lawrence Road Residential Scheme Delhi 110035 in the name of Sh Suresh
Anand S/0 Late Sh Keshwanand

Dafe : 20-12-2022, Place : New Delhi Authorized Officer, Punjal National Bank

HOUSING FINANMCE

INSPECTION DATE AND TIME: 27.,12.2022 from 9:00 am - 6:00 pm
LAST DATE AND TIME OF SUBMISSION OF EMD AND DOCUMENTS: 23.01.2023 upto 05:00 pm.

Sale of immovable property mortgaged under Securitization and Reconstruction of Financial assels
and Enforcement of Security Interast (SARFAESI) Act, 2002 (Mo.54 of 2002)

Whereas, | the Authorized Officer of ART Houging Finance {India) Limited had taken possession of thie iodowing property pursuant io the nodice Bsued under
Sec TH2) of the Securitization and Reconstruction of Financial Assats and Enforcement of Securily Inferest (SARFAESI) Act, 2002 in the: loan accounts
bearing no. LNKNLIG918-190005002 & LXKNLOZ816-170000365 & LNKNLOEY12-190 004350 & LNENLOES T-180001 76T & LNKTROED T-180001483 &
LNYNROE218-190005421 & LNYNROGIIT- 180001980 with a right to 528 the same on *AS 15 WHERE 13 BASIS ANDAS 15 WHAT 15 BASIS™ for realization of
Company'sdues, The selewil be done by the undarsigned through e-auction platiom provided af the website: hiips:/iwww bankeauctions.com

DESCRIPTION OF MMOVABLE PROPERTIES

is Bounded as under; North by: Other Property (Vacant Plot), South by: Others
Property, East by: Road/Entry, West by: Other Property (Vacant Peat),

Date: 23-12-2022

Placea: Faridabad

Authorised Officer, Canara Bank

PUBLIC NOTICE FOR E-AUCTION FOR SALE OF IMMOVABLE PROPERTIES

ART HOUSING FINANCE (INDIA) LIMITED

Read. Office: 107, First Floor, Best Sky Tower, Metaji Subhash Place, Pitampura, New Delhi - 10034
Branch Office: 49, Udyog Vihar Phase 4, Gurugram, Haryana -122015

POSSESSION NOTICE - {for immovable proparty) Rule 8-[1)

The e-Auction is being beld on “AS IS WHERE 15" and “A3 |3 WHAT I5 BASIS™
1. Tothe bestof knoaledos and information af the Autharsed Officer, thena is no encumbrance on any property, Bowevers, the inerding bidders shauld make feir awn
indepandent inguines regarding the encumbrances. §% of praperty put an auction end claims! ightsd dwss! efiacting tha property, priar fo submetting their bid. Tha
B-Auclion advariameant does nal constiluba and will ot B deamead 10 canstbule any commilmenl ar any représantalion of ha bamk. The propesty is being sald with
#ll thee existing and fulure encumbrances whether knawn or unknarn b the bank. TheAuthorised Of cen’ Secured Creditor shall not be respansibie in arry way for any
third party claims! rights! dues
Z It shall be the responsibility of the bidders foinspect and sabisfy ihamsalves abaut the assed and specification bafora submitling tha bid. The inspaction of proparty pul
ot Auchcen will e pamnitbed i interesbed Hoders an 27122022 from 9200 am - 6:00 pm,
3 The mierested bidders shall submit their EMD Shrowgh Web Porlad bitps iwwe bankeauctions com (the user 1D & Passeord can be abtained free of cost by
rageshanng name with hiips-\fwaw bankeawcfions cam) through Login B & Passward. Tha EMD shall be pawable through NEFTIRTGS in the account manSoned
abowa, Aller Registrafion [One Time) by tha bidder in the Wab Paral, tha inlerding biddar! purchaser = reguired o gat tha copeas of the kalkawing documents
upkraded in e Web Poral befane te Last Date & Time of submission of the Bid Documents viz, 1) Gopry of the NEFT/RTGS Chaban or Demand Draft, i) Copy of PAN
Cardt ) Proof of Mentificationd Address Proof (KYC) viz, seff-attesied copy of Votar 1D Cardy Driving License' Passport ste; without which the Bid is lisble to be
rajechad. UPLOADING SCAMMED COPY OF ANMEXURE-N & Il [can b= downdoaded from the Web Portal: hitps/wwe bankasuclions.com) AFTER DULY FILLED

Name of the Description of Demand Authorized | Earnest Money |  Reserve Date and Time
Loan Account Immaovable Motice Date Officer's | Deposit (Further Price of Auction
Holders Property Details referred as B
Outstanding "EMD") _
Amount Submission | Bid Increase
(Secured debt) Account Details Amount
a). RAMPAL KLL PART kHD PARCEL OF Demand Hotice |  Mr. Samay Name: Reserve Price: | 24.01.2023
(Borrower) IR NIOCIBL AL | g om 2021 Kochhar, | ART HOUSING | Rs.12,50.000-| 400
b}, CHANDER PAT] | 2637, KHATONI NO. mmi-.['b Rs. 17,87,631/- F'”'E‘Lr":EmET'Egﬁ'A}' EMD: hin
; WURMEA BO. 196, KILLA NO. as on : s
(Co-Borrower} | owsu i) s Vi SHARELE | 14.11.2022 g'g?" :’I';g qrg.%'? Bank Name: | Fs.1.25,000%- |  2:00 pm
o SONUKUMAR | SMIRESTUTOILVLE | (eos + HDFC BANK UTD. | g ncroase | (Wi unifmited
BSSANOH AND DISTRECT EXpenses Email Id: Account No. Amount: auto axtension
HARNAL HARYAHA (EASURING exclusive) | samay kochhar| 0200048383517 |  Rs 10000/ | clause in case
MAMJEET SINGH :L':AP:lLHﬁA:u[I i.[:.II:][I!ﬂET.ﬂ;F} 1] d Moti R e D R Pri dle e
a) JEET emand Notice HOFCODD0273 | Reserve Price: | 5 minutes
(Borrower) gt 30.06.2021 Branch Name: | 5 34.00,000" petore clasing,
b) LAJVINDER KAUR KHEWAT M0, 173 KHATNI wo, | As. 20,08,872/- WVASANT KUNJ, EMD: if required)
{Co-Borrower) 201, BEING 57378 SHARE QF as on MWEW DELHI Rs. 3.40,000/-
cl AMARJEET SIMGH ﬁﬂﬂﬂﬁifuﬁ:gg{fnﬁglﬁ 14.12.2022 Bid
: |
(Co-Borrower) | yckeen oeeD 4 pi201p | icrest fiiaais
d) ALLIED GROUP | peammic 'vasiKA w0, 127, 5 SEpOrOR
OF COMPANY MLAELA TERSIL GHARMINDA exclusive) Amount:
(Co-Borrower) KHD DESTRICT KARNAL HARTHHA Rs. 10,000/~
a). VIKRAM %E%ﬂg:ﬁﬁﬂ:a i Demand Nolice Reserve Price:
B {1]:1 fu
(Borrower) VILLAGE RAJOKD MEASURING 05.08.2022 . Hs.28,00,000,
KRER 13.77 WARLE | E 400 50. | Rs. 18,70,244/-
g |G s £ 9000
J1. G- LA 5
(Co-Borrower) | cowpyisl i KaKsRA NO m,uei?af
214 KILLA MO 2547-18), SUB Bid
TEHSIL RALIOND DISTT EAITHAL expenses !
(VIOE TRAMSFER DEED BEARING |  exclusive) Increase
wimu ND. 12 [;I DATED Amount:
31.03.2017 REGISTERED IN
THE OFFICE OF 5.0 RAIOGHD Rs.10,000/
AND MUTATION 10, 11074
DATED 28.04.2017) HARYANA
a). BALWAN SINGH | ALL PART AHD PER{!EL i[3 Demand Mofice Reserve Price:
PROPERTY BEING ON LAND 1
(Borrower) A ORI 1 S MRS 02.12.2021 . Rs.24,00,000/
DAL | e 2s082.
f ) ‘
o). ?ﬂ?&;?ﬂr} GLOUISUSSIUNEDAT | 4411 2022 F8. 24000
GHRUDWARA NEEM SAHAB e Bid |
COLORY DDGRAN GETE (Interest + ncrease
FATTI KOTH EAITHAL EXpEnsEs Amount:
HARTARE 136027 exclusive) Rs.10,000/-
a). GOPI KASL ALL PART ARD PARCEL OF Demand Nofice Reserve Price:
FROPERTY REIMG HOUSE ¢
{Borrower) BEARSISG MEMCIBAL 06.09.2022 A5.13,00,000/-
PERMENENT PROPERTY 10 NO. Rs.
N e
Rs.1,30,000/-
(Co-Borrower) | yuycqh wa 114, SITUATED AT as on 5.1,40.000
MOUIA MUNDA HNOW KNDWN 14.11.2022 i
RS DASHMESH COLDNY (Interest + |
A | oz
! Amount;
NAGAR, OWHED REGD. Saxinn) R 10.000/-
SALE EED MO 9180 DATED Pl
14,03.2027 HARYRKA
TERMS & CONDITIONS

priopseerty will B saibuesct b thee change of IIFLHFL for an ameunt as mentianed hergin undarwith inferest thereon

‘Whereas, the undersigned being the Aughorized Oficer of [IFL Home Finance Limited {Formerdy knoan as India Infoline Housing
Finance Led.) {NFL HFL) under the Securitsation and Reconsiniction of Firancial Assets and Enforcement of Sacurity Inferest Act
2002 and in exencise al powers corlerned under saclion 73] 1.2) read wilh Rule 3 af the Securnly b lerest (Enlftrcement) Rubes 2002 3
Demard Matice was issued by the Authorisad Officar of the company to the bomowars | co-bomowers mentionad herain balaw 1o
repay the amaunt menticnad in the nolice within & days fram fhe dale of receipd of e said notice, The barower having faled o
repy e amounl, nobce 15 beraby given Do e Docnmaer and the publc in general thal e undensigried has en possesaion ol the
progerty described herein below in exancisa al pawsans conferred on bim under Secion 13{4) of the =2id Act read with Rula & of the said
rukes, The barower in partiodiar and the public in general are hereby cautioned not bo deal with the property and any dealings wilh the

“Thie boerower's atlestian is inviled bo prosisions of sub-section (8) of secson 13 of the Acl, 11he berrower chears B dues of the “IEFL
HFL" bogethar with all casls, charges and espanses incurnad, al any fime bedara the date fixed for s3ka or fransfer, the saturad assets
shallnct be sold or fransfermad by *IIFL HFL® and no fusther step shall b2 tsan by “IIFL HFL for transferar sale of the securad assals,

=3

en

Corporale Ofice: Plot Mo, 98, Presa-IW, Lidvog Vihar, Guegaon, Hargara,
Place: Faridabad & Delhi Date: 231212022

For, Turlser details please contact 1o Aulhonsed Dfficar al Branch Ofce: Sechor-15 GI, 3cf Mo 51, Fandabad, Maryana 121007 and
gl Mo, 30030E, Upper tcund Fiasr, Main Shivajl Marg, Nagkjarh Road, Baside Jaguar Shawoom Mol Magar, New Delbsior

Sai- Authorised OMcer, For IFL Hami Finance Limibed

Date :23.12.2022
Place : HARYARA

financi“. ep‘. in

LIP & SIGMIMG 15 ALS0 REQUIRED. The interestad biddars wha requine assislance in crealing Legn 1D & Passward, uplaading daka, submitt
Traning' Demonsiration on Onlng Inter-5¢ Bidding etc., may contact Mis. C1 India Pyt Led, Udyog Vinar, Phase-l, Guf Petrochem building, Build
Gurgaan, Hargana. Pinc 122015, E-mai ID ; suppocti@benkeauctions, com, Support Helpling Mumbers ;| 124-430202 021022123, 720198114 1 1125/ 1136, Sales
Engurigs: Wined Chawhan Email - delhii@clindiecam Contact Mo ;+A19813857931 and far any property ralatad guery may confact Authorizad Officar: Mr. Samay
Kachhar, Mabsle Mo, 9571804 757 Emad 1 samay kechhan@aic. com dunrg e warking hours Irom Maday 1o Saturdayt

The irterested badder has to subimet their Bid Documents [EMD dmot below the Reserse Prce) and required documents (mentizned in Paint Noec3h) ond befare
Z3.01. 2022 updo 05:00 pr and efier going through the Repistenng Process (One ime) and generating User 1D & Paszword of their awn, shall be efigble for
particpating fe e-Auctian Process, subjactlo dusa venficatian {of e dosumeands) andd ar approval of tha Authanized Crficar

Diuring the Ol Inber-2e Bidding, Bidder cam impnove their Bad Amount a5 per the ‘Bid Increase Amaunt’ (mentianed abowe) o its midtipse and in case bidis placosd
dunng the kast 5 minutes of the closing time of the e-fuction, the desing ime will automatcaly get extendad for 5 minutes {each time till the closere of e-Auction
prmecass), othensise, i1l automatically gat closed. Tha bidder who submits the highest bid amount (nol belew the Rasense Price) on the closure of the e-Aucton
Procass shall ba declared as a Successlul Biddear by the Authorized Officen Securad Cradilte, afler required vesilicalion

The Eamest Mangy Deposit (EMD) of the successful bidder shall be relained tormands part sake consideration and the EMD af unguccesshul binkders shall be refundesd
The Earmest Money Deposit shall ot bear amy interast. The successful biddar shall have o deposit 25% of the sale prce, adjusting the EMD akeady paid, within 24
hawrs of the sccaptanca of bid prica by tha Suthorizad Officar and the balance T5% of the sala prica an or bafora 155h day of sale ar within such exiended pesicd as
b ] Lo i il g vy endl Sodelyy al the descrefion of the Aufhorized Ofcer. In caseof detaull in panment by the Suwccessiul bidder, e amaun already deposbad by
the anffier shall be lianle o be Jorfested and prapeny shall e pul i re-aucticn and the dafalting banrower shal have no cdaimsright in respect of propedty) smount

The prospective quaified biddars may avail caline raining on a-Awcfion fram ks, C1 India Pyt Lbd, prior fo1he date of e-Auction, Mesher the Authorised Offican! Bank
mar BUs. G India Pyl L8, shall be Bable Tor any Intamel Medwork problam and tha interesbad bidders bo ansuna that thay ara fachnically wall equipped Sor paricipaling

STATUTORY 30 DAYS SALE NOTICE UNDER THE SARFAESI ACT, 2002

The borrowes co-borrawers ane herety naliied Yo pay the sum a5 menboned above along will upho dale irerest and ancl ary spenses befane he dabe of s-duclicon,
fasling which the propesty wil be-auctioned sald and balarcs dues, Fany, wi be recoverad with interestand cost

Bid Documenls,
Mo, 301,

The purchaser shall bear the applicable stamp duties! aodtonal stamp duby! transizr changes, f2e etc. and also all the stafutony non-statutony dues, taxes, ratas,
The Audhonsed Ofhoar 15 mal bound b acoapt (he haghast aller and e Aulbarsed Oflicer has the absoluta nghl o actep! or neacl any ar &l ol s) o adjoumd

The badders are advised o go through the detgled Temrns & Condiions of e-AucBion avalsble am the Web Poral of Mis. CH India Pl Lbd,

Bidding in the last moment should ba avoidad in the bidders own infarast as naithar the ART Housng Finance (India) Limited nor Sarice pravides wil be responsibla for
ary lapesaTaiung (Inbamed Tailuredpower fallure @le.). in ander bo ward-off! Such confingant shuatons bdders ane requestod 1o make Al pecessary arangements |

B

Name of the Barrowars)| Description of secured Total Outstanding Dues (Rs.|| Dateof | po\ o
Faridabad & Delhi asgel [ immovable propesty) Praspact HFE'.'H'-I"E'UEU' R.Eq D'ENBI'!I'd Possassion
BRANCH Al that piece and parcel of - Khatoni No. 80683, [1,16,9780- (Rupees Cne | Notice
Mr. Naresh Kumer, MUS | Khasra No 142, Khata Mo, B4, Khasra Na. 184, 1/8 OF | Lakh Sixleen Thausand hine | oa_y
Naresh Dairy, Mrs.| Total Area 1 Kanal 16 Mare, Admeasuring Area | Hundred Seventy Mine Oniy) 2}.2? 17-Dac-22 T
Manisha (Prospect| 130 .555q Yrds, Mauja Machgar, Up Tehsd Dayafpur, | Prospect Mo, 982814 Rs.| °° i the s-Aclion svent
975060 & 968914 ) Machihgar, Faridabad, 121004, Haryana, India 2246423 (twenly Two g "

T 3

) Em?rlu?gmﬁitﬂfﬁ:;? " ezzassmeant charges. feas edc. owing io anybody.
Mr. Rajkumar Sharma | A that piece and parcal of © Praperly Admeaasuring | Re. 10,80, 5%86.000- [Rupsas pastpanel cance! the e-duction without assigning arry reasan thereof
and Mrs. Keshmaj 45650, ¥ds, Khasna Mo, 5507 Min dMin Shuated In | Ten Lakh Eighty Nune:u_s 3 10,
Sharma {Prospect Mo | The Area OF Yilaga Yizy Magar Araa Of Vikage Lche | Thousand  Five  Hundred | EE.EE:':]FI 17:Daca2 hitps:/fwww.bankeauctions.com bedore submilling their bids and{aking partin lha e-8uchon
354-'311':1 Gaon Tehsil Ballabhgarh Disll Faridatad Hanana, F:HT:.'EII.EJM',-'J T he prabdicaton ks subyec] b e force mapr clausa
Fandabad, Faridabad, 1211004, Harvana Inda Special Instructions: v
Mr. Yoginder Gaudam | A thed piaca and parcel of : . : Part of Proparty Mo. |Rs. 14,862,975 [Rupees
and Mz Racha Ranl | 281184700 Firsl Floor Fronl e, land area |Fourleen Lakh Sty Two | 21-Sep- 19-Dac-2
|Prospect Na. admeasuring 450 Sq. Ft, Village Chandrawal, Mias { Thousand Mine Hundred| gppp | '5H96<< altematives such as power supply back-up e, sothat they are able to circanmeant such siluation and are abée to paricioate Inthe auction sucoasshaly
IL1D0aTT20) Shahdara, Sheatz Mala Mandir Wali Gal, ldgah Raad | Sevenly Frae Only |
Bholanalh Magar Shahdara, Dedhi, India, 110032

Authorised Officer
ART Housing Finance (Imdia) Limited

New Delhi
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Criminal Courts, Ludhiana
I e court of Ms. Dwvya Sharma JMIC
Ludhiana
Date; 25-01-2023

reaal dalls, urpose of caee. ordefs and |udkgmanla
o el g GlbFesr cplem Ailoei@ban &8 gyislahes on
Ep oS ircls. Soouns oy infludhlana
Kotak Mahindra Bank Lid
AN Kumar

CHNRE MO PBELDOS-034148-2018
Fublicathon Issued To: Anu) Kumar S/0
Mot Known Address- Rio Kolla Nagla
Fan Sahay Firozabad 283203
PWhannas £ has proved o the sabsiaction
ol hes coasrt BN o, e alOve namad
Cunad atcussd DErRonE can | Do aavacd
i BN oRcinary Wiy of asrvice. Hanca this
rockEmation unded Bd of cods of crirmingl
Focoourn |8 Raraby msunt against you
with o direCtion that you should apper
sermcnally before this oourt on 25012033
anishun 30 days Trom the date of publcation
ot e DROCIRMalEon. [axd RobEs IRak. on
s O defauilt on your part bo Sopanr as
fractnd above the above sad case will ba
s s debarrmingd 58 pEf W N your
absoncn for dotails |r5-le'F'l L}
ttpa (Thigihenurtoiheg gow M =dismet_not
b aisirict - budhiandg

Vg

JMIC Ludhiana

riminal Courts, Ludhiana

Iy Bl court of M&, Divya Sharma JMIG
Lusdhiana Dale: 25=01-2023
el dade, purpose of case, orders and judgmania
L weni| am Gtfer cama o rTiEbGn 8 auisligi G
ikp Ddisirects acours. oy iIndudhlans
Kolak Mahindra Bank Lid Va
M's Trade Veniuras

CHRE NO. PELDO3-DT0810-2018
Fubleaton Sausd To: Ms Trade Veniunas
Address Shop Mo 1, Rupsl Topan |}|||I|||r||;_;_
Uppor Baraar, Ponda Gog 02, Niaah
I arodsr Aush Sgn OF M Trade Yeniurne
s o B durgabhatl ponda goa 403401
PharEas f has proved o e sabsinction
ol thes cowsr] B youl, the above namad
[CTLSSIY BCTLG DErunrs Can | b seved
oy s I:III'JII"I-.]I":.' way ol sarice, Hanoa this
E:-frr:n.i.r".tu-:.r'- wnder 83 of coda ol orirmiral

srocedurs |5 histaby Ssued against you
with a direction that you should appear
ssraonally befone this oourt on 25-1-2023
paithin 30 days from the date of pubication
iof this proclamation. (ake nobice that, in
s ol detacdt on WORIF Dt bO appaar 83
iirectiod above the above said case will be
fneard and determingd as per law in your
hsencs Tor detmils oo o

s ihighcouricihd. gov. in™Mrs=district_noti
ceddisinct=h.chisna JMIC Ludhiana

Criminal Courts, Ludhiana

in tha court of Ms. Divya Sharma JMIC
Ludhiana Data: 25-01-2023
resd dale. purpese of case, orders and |udgmanis
ak asll B8R othar cake imormaton s avaiaba on
hitp-iidistricts ecouwrts gow.infudhiana
Kobtak Makindra Bank Lid ‘W'a
Jambagi Tuljareddy B & Tuljareddy

.Juml'_l.algi

CHR NQ: PELDO0A-049685-2018
Publication lssued To; Jambag|
[Tuljareddy B @@ Tuljareddy Jambagi
piyhiirerag &:p Gl.ll.lli'lr'ﬁl.e'l?,'ll Laxman MNagar
Thergaon Pune 411033 Maharashira
Wiheraas i has proved 1o the satistaction
of This court thal ¥ou the aboye namad
aotused/accused persons can't be seved
in the ondlinary wiy of service. Hance this
prociamabon under B2 of code of criminal
procodune [ horely issuad agaimst you
with & direction Ehat you shoulkd appaear
parsonaly bEkone IhIR court on 20=01-=205250
wiihen A0 daye from the dalo of publication
jof this proclamation, take notlos that, in
it 0f chitaal] o O P 0 Sppoar as
dirpcind phove the abowe sald case will ba
haard and deiarmined s par law in yoeur
mbacnos. tor delails lagan (o
hetpa-fhighoourtehd gov IndPirs=distict _not

oG disinci=|luciinnn IMIC L udhiang

in the courl of M=, Divya Sharma JMIC
Luddhdiana

Date: 25-01-2023
remad dale, purposs of Cade, ohdars and jdgmenis
o werll JiER Ol Chae -|1k:| ||'..||i|,d| E Eiabe O
hitp idstricls ecours gov Infludhlana
Kotak Mahindra Bank Ltd
ke A

CHE NO; PELDOG-034126-2018
Publication lesuad To! Akhtar Al
Addmas- 5/o Sablr All R 34-166
Jagatpura Loeha Mandl Agra 282010
YWhereas il has proved (o the satisfaction
cf Thile court thal you, the aboyes naemsd
acousad/aoousad porsons can t ba saeved
in el OFCRRARY Wy ol gafdicn Honca (e
proclamaton wider B2 of code of ariminal
procedure ks horply insuad againat you
wilh a dirsction Ehat you shauld appesar
parsonally befane this court an 25%-01-2023
hariian 30 days from the dabe of publication
of this proclamation. take nodlos that, in
cis of chafall Gn your par o appoar as
dirgctpd Abonl th abowve sald casa will ba
heard and detarmingd as par law in your
absence. for dotails tngl:-n 4]
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Criminal Courts, Ludhiana
In the court of Ms. Divya Sharma JMIC
Ludhiana Date: 25-01-2023
sl dEhE, purpose of Cabe, OTbers afd julipimeanis
&0 willl B8 Clher Cose Mirmalon & gvadalis oo
http-/fdestricts ecourts gov infludhiana
Fotak Mahindra Bank Lid Vs
Satish Prakash Diwemal

CHR NO: PBLDOG-049707-20108
Publication Issued To: Satish Prakash
Dhumal &ddress Sno 56-5 Kmughns
Hagar Mobhammad YWadi, Sulal Com FI
Mo A 9= A Wing Nr. Polpon Chowll Pung
Maharashina 4 11028
Yhoreas it has phoved 0 e satafaciion
o this court thal you, the sbove mamed
SCouiad Goounad [ TsOmE Can T b adved
in the crdinary wary of servios. Henos this
proclamaton under 82 of code of crimenal
protedung 1S hefeby Sseed agisnsd you
with & direction thal you should appear
personsily belore thes cowrt on 25-01-2003
within 30 s from the date of publston
of this proclamadion. take notos thad, m
case of default on your part o appear as
dwesied above the above S ciss will he
haard and determined as per law in your
ab=ence for detsdls logon o
hétps:ihighoourichd . gov M ireadisinct not
I_l':l:'&ﬂﬁh'f::.’ﬂjh|ﬂn3 1""'“; Lwa... ana

riminal Courts, Ludhiana

in the court of Ma, Divya Sharma JMIC
Ludhiana
Dale; 25-01-2023

rait dabs, purpcee of Case, oriers and juogmants
s vl as alber cass: mhormatan S avalades on
hlip:Vdistricls. ecourds. gov infludhiana
Kotak Mahindra Bank Lid Vs
Atish bapu sonawans @ afish sonawane

CHR HO: PELDDI-048T08-2018
Publicalion |ssusd To: Alish Bapu
Sonawane @ Aish Sonawane Address-
ul=ay appts Mat no § nr. janata vidyalaya
daunhd pune maharashira 4738079
Whareas it has proved io the satistaciion
o {his court thad you, the above named
ACouUBsUAcoURR] pRTRONE Nl De Rved
i the crdinary way of safvice, Henoe this
proclamation under 84 of code of oniminsl
pracadung (s hqur-hy |5 e againgd you
withi a direction that you should appaas
peraanaly batore thes court on 25-01-2023
within 0 days from the date of pubBcation
of this proclamation. {ake nobice that,
case of defaull on your part 1o apEesr 85
diwaecied above the above Saed case will be
heard and determined as per law in your
abaence. for details logon to:
hitps:ihighcounchd gov.inMirs=disinct_not

ice&dEstrici=ludhiana JMIC Ludbiana

L]
In e courl of Ma, Divya Sharma JMIG
Liudhiana
Date: 25-01-2023

real date, purpose of case, orders and judgments
joms weall a0 alher case infommaton is avilable on

hip deEincls eoours G I lucEniana
Kotak Mahindra Bank Ltd
Tasleam Khan

CHRE MO PELDO3-034148-2019
FPublication lssued To: Tasleem Khan
Address- S/o Bajjan Khan Rfa Village
Keorar Milak Rampur U.P. 243701
MWharead |1 has proved (o 1he sabhataction
jof this cowrt thad youw, the above named
oL RO TR PR oan | ha spved
In tha ordinary way of sanico, Heanco this
proclamation under 82 of coda af erirminal
procieduns i hetaby Baued sgalnst pou
pantn & dirgcbion that you should mppda
peersonally bators this court on 28=01-2023
swithin 30 danys from the date of pubBcation
jod this prociamaiion. aEs nobce hat, in
jcase o detault on your part 1o appear as
jdirecied above tha above said case will ba
neeand and determinsd as Par law In Wur
atsence. for details logon o
hitps:ihighcourichd, gov. i Mre=distmct_not
cehdestrictssdhiana IMIC Ludtiana
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